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[Shri K. C. Pant] 

t ion 38 of the Central Excise and 
Salt Act, 1944 :-
(i) The Customs and Central Ex-

c;,e Duties Export Drawback 
(General) Hundred and Twent}-
thilo Amenoment Rules, 1968, 
puhlished in Notification No. 
G S.R. 2059 in Gazellee of India 
dated the 23rd November, 1968. 
[/'Iared ill Library. See No. LT· 
2419/681. 

(ii) The Customs and Central 
Exci,. Duttes Export Drawback 
(General) Hundled and Twenty-
fourth Amendment Rules, 1968, 
published in l"otification No. 
G S. R. 2060 in Gazette of 
India dated the 23rd November, 
1968. [PlaCfd in l.ib,ary. See 
No. LT.2420!f>8). 

(iii) The Customs and Central Ex-
cise Duties Export Drawback 
lueneTaI) Hundred and twenty-
fifth Amendment Rules, 196M, 
published in Nottfication No. 
G.S.R. 2061 in G"zette of 
Indta dated 23rd November, 
1966. [PllIced In Library. See 
No. LT-2421/68J. 

(iv) The Customs and Central Ex-
cise Duties Export Drawback 
(General) Hundred and twenty-
.ixth An,endment Rules, 1968, 
published in Notification No. 
G.S.R. 2062 In Gazelle of India 
dated the 23rd I~ovember, 1968. 
[I'laced ill Library. S.. No. 
LT-2422!68j. 

(v) '1 he Customs and Centrul Ex-
cise Duties Export Drawback 
(Geoeral) Hundred and twenty-
>event h Amendment Rules, 1968, 
published in N('tiHcalion No. 
G S.R. 2063 in Gazette of India 
dated the 23rd November, 1968. 
[/'laced /" L,b",ry. See No. 
LT-2423!68). 

(vi) G.S.R. 2064 published In 
Gazette of I ndia dated lho 23rd 
November, 1968, conlainin, 
corriaendum to G.S.R. 1874 
dated the 19th Oclober, 1968. 
[Plared in Libra,y. See No. 
LT-~424/6bJ. 

Notification under Drugs and Cosmetic. 
Act 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): I beg 
to lay 00 the T"ble a copy each of the 
following Notifications under sub·section 
(3) of section 33 of the Drugs and Co.-
melics Act, 1940 : 

(I) The Drugs and Cosmetics (Third 
Amendment) Rules, 1968, published 
in Not'fication No. S.O. 3868 in 
(J"lellC of India dated the 2nd 
N", ember. 1968. II'/at'cd in Llhrarv. 
S"e No. L T-2425!6H . 

(2) The Dru~s and Cosmetics (Second 
Amendment I Rules. 1968. published 
in Nlltilkation No. SO. 3869 in 
Gazette (,f IndIa d,lted the 2nd 
Novembe., 1968 I Plat'ed in Libran'· 
See No. LT·2426!6M I. . 

LAND ACQUISITION (AMEND-
MENT) BILL 

Opinions 

SHRI S. C. SAMANTA (Tamluk): 
lavon the Tahle Paper containing opi-
nions on the Bill further to amend the 
Land Acquisition Act, IR94 which was 
circulated for the purpose of elici ting 
opinion the'enn hy the direction of tho 
House on the 11th April. 1968. 

DEMANDS FOR EXCESS GRANTS 
(RAILWAYS). 196667 

THE MINISTER OF RAILWAYS 
(SHil.l C. M. POONACHAI: I beg to 
present a Statement showing Demands for 
Exces. Grants in respect of the Budlel 
(Railways) for 1966-67. 

11.29 hn 

MESSAGES FROM RAJYA SABRA 

SECRETARY I Sir. I have to l'epOn 
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the following messages received from the 
Serretary "f Rajya Sabha : 

(I) ooln accordance with the provi· 
sions of rule I I I of the Rules of 
Procedure ano Conduct of Busi· 
ness in I he Rajya Sabha, I al1l 

di reeled to enciose a copy of the 
Industrial Disputes (Amendment) 
Bil!, 196~, which has been passed 
by Ihe Rajva Sabha at ils sitting 
held on the 261h November, 1968." 

Iii) "I am di«cted to inform the Lok 
Sabha that the Rajya Sabhu, at 
it, sitting held on the 27th 
November, 196B, has passed the 
enclosed motion referring the Con· 
tempt of Courts Bill, 1968, to a 
Joint Committee of the House. 
and to request that the concurrence 
of the I ()k S,lhha in the said 
mol ion and t he names of the 
Members of the Lok Sabha to he 
appointed to the said Joint Com· 
mittee may be communicated to 
this Hou:.e 

MOTION 

'That the Bill to define and 
limit the powers of certain courts 
in punishinll contempts of courts 
and to regulate their procedure in 
relation Ihere to be referred to a 
Joint Committee 01 the of the 
Houses consisting of 4S mem-
bers; I S members from Ihls House. 
namely: 

I. Shri M. P. Bharllava. 
2. Shri S. N. Mi.hra. 
3. Shri A. P. Jain 
4. Shri M. Srinivasa Reddy. 
S. Shri Muhanlmed Ishaque. 

6. Shri Sukhdev Prasad. 
7. Shrlmati Virna I Puojab 

De.hmukh. 
B. Shrlmati Yashoda Reddy. 
!I. Shrl C. L. Verma. 

10. Shrl Devl SI ... h. 
II. Shrl N. K. Shejwalkar. 
12- Shrl Bhupesh Gupta. 
U. Shrl D. L. Seo Gupta. 
14. Shrl J. S. THat. 

". Shrl K. S. llamuW8lll1. 

and 30 members from the Lok 
Sabha ; 

that in order to constitute a 
meeting "I' the Joinl Committee 
the quorum shall be one-third of 
the total ollmber of members of 
the Joint Committee; 

that in other «spects, the 
Rules of Procedure of this House 
reialing to Select Committees shall 
apply with such "nri"lions and 
modification as the Chairman may 
make; 

that the Committee shall make 
u report to this HOllse by the lasl 
day of the neXl seo.;sion : 

that this HOllse recommends 
10 the Lnk Sahli. that the Lok 
S"bha do join in the ."Id Jninl 
CommIttee and communkule to 
this BOll,e the flamrs of Members 
til he "piloint ed by the Lok Sabha 
to the JuJn! Committee'." 

INDUSTRIAL DISPUTES (AMEND-
MENT) BILL 

As P8.~d by l{lIlya Sabba 

SECRETARY: Sir. I lay on Ihe Table 
of the House the Industrial Dilputes 
(Amendment) Bill, 190M, as pas.ed by the 
Rajya Sabha. 

COMMIITEE ON PUBLIC 
UNDERTAKINGS 

SHRI G. S. DHILLON (Tarao Taran); 
heg to present t he Twenty-second R .. 

nort of the Committee on Public Uoder-
taldolll on actioo taken by Governmeot 
on the recommendations contained io the 
Twenty-lint Renort of the Committee OD 
Public Undertakiolls (Third Lo.. Sabba) 
00 Air lodla. 

CRIMINAL AND ELECTION LAWS 
AMENDMENT BILL 

(i) Report., J .... c-J .... 
SHRI SHRI CHAND GOYAL rCbaDdlo 

prh) I I be, to PreMDI th. &.pon ~ 


